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13.12.2001 	This is a case of the year 	rt 	f~a .( 

1;95 listed for hearing tO-day. When the 

matter was taken up for hearing,  

Mr.D..M1shra, the learned counsel for 

the apolicant was not present in the 	0 
L Court nor any mention was made on his 	I 

be half f or adj ournment Df the case. 

Since it is an year old matter the case 

is taken up for hearing and final dispos4l 	k&k 

on the basis of pleadings made by the 

respective parties. 

In this Orioinal 'pplication 	ç 
the applicant has prayed for quashing 

the order Unoer Annexure-3 as bad in 

law and is not a speaking order, so also\i 

the same was passed w1thut compliance 

of the princiles of natural justice. 

Mr.E.?al, the learned senior counsel 
q\( 

for the respondents brought to Our notice( 
- 

the averments made in Para-7 of the 	
' 

counter wherein it has been categically 

stated that the punishment jrnosed under 

Annexure-3 has been cancelled by the 	
- 

t 
Respondent No.4 on 8.10.1996. To that 	( 
effect respondents have also enclosed 	

4. 
a copy of the said order of cancellation 

of the punishment at Anflexure-R/3, which  

is seen at 	nexure/1 tD the counter. 

fter perusal of the record since it is 

- 	- 	 1 1. ---:-- 	 -O-fr. 
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found that the rayer :3f the applicant 

has been met in this O.. having alread 

been granted by the Department vide 

Annexure-R/1, nothing else is in 

existence to be decided by the Tribunal. 

In that view of the matter since the 

aolicant has already got the relief 

as has been claimed by him in this 

the O.A. has become infructuous. Howevei 

the Deartrnent is at liberty to take 

appropriate steps in the matter relatinç 

to the disciplinary proceedings in 

accordance with law, as menticed in 

Arm exure-R/1. 

C 	Lp s 

	

In that v ie w of the matter, 	 £ 

we hold that the C.A. has become 	 -O 

1~ <f'j t infructuous and therefore, the same is 

disposed of for having become 	ruct 	
k 	- 

There shall, however, be no order as to 

Co tg. 	
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